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LOK SABHA DEBATES

LOK SABHA

Tuesday, August 27. 1996/Bhadra 5. 1918 (Saka)
(The Lok Sabha met at Eleven of the Clock)
[Mr. Depuay Seeaxer in the Chair)

|English]

SHRI P.C. THOMAS : Sir. we wish the Deputy
Speaker as well as the House a Happy Onam. We are
celebrating Onam in Kerala and we would like to be in
Kerala, but we are here. Next time we would like to
have a hohday for Onam. We wish you all a Happy
Onam.

«  SHRI NITISH BHARDWAJ : What about distributing
payasam to the House?

SHRI P.C. THOMAS : That can be thought of.

ORAL ANSWERS TO QUESTIONS

Railway Projects

+

*361. SHRI SULTAN SALAHUDDIN OWAISI :
DR. 7. SUBBARAMI REDDY :

Will the Minister of RAILWAYS be pleased to
state

(a) whether the Iranian Ambassador in India called
on him on June 28, 1996 to discuss. inter aha, varous
railway projects underway in that country:

(b) if so, whether India has been helping Iran in
improvement of the rail transport system since 1976

(c) whether any fresh agreement between India
and Iran has been signed to this effect: and

(d) if so. the extend to which India has agreed to
help Iran in the development of railways?

[Translation]

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) to (d)y. A
statement is laid on the Table of the Sabha.

STATEMENT

(a) The Iranian Ambassador called on the Railway
Minister on 27.6.96, and discussed the various Railway
projects underway in lran.

(b) and (c). The cooperation with Iran in the Field
of transport has been going on for more than two
decades now. The last MOU was signed by Indian
Railway Minister and Iranian Transport Minister in

August. 1994, which envisages cooperation in various
rail related activities.

(d) Indian has agreed to extend all possible
cooperation to Iran tor development of their rail system,
by way of consultancy. training, project implementation,
technology upgradation etc. )

SHRI SULTAN SALAHUDDIN OWAISI : Mr. Deputy
Speaker. Sir. | would like to know from the Hon-Minister
the kilometerage length of railway line land so far under
the agreement signed with Iran in 1976 and what gains
India and iran have derived thereform?

THE MINISTER OF RAILWAYS (SHRI RAM VILAS
PASWAN) - Sir. | have had talks with Iranian Ambassador
on two railway projects - one MOU was signed for 25
million US dollar signal project from Imam to Aaghay,
but the Iraman Government now wants to change it
from Massad to Sarakh but in length of this line is the
same.

[English] .

SHRI MADHUKAR SARPATDAR : The guestion is
ditferent. He would like to know the benefits derived by
ran and india.

SHRI RAM VILAS PASWAN : What is your question?

[Translation]

SHRI SULTAN SALAHUDDIN OWAISI : The
Kilometerge length of Railways line laid by you so far
under the agreement of 1976 and the benefits India
and Iran have received out of it?

SHRI RAM VILAS PASWAN : If you want to have a
simple answer, then | would say nothing has been laid
so far.

SHRI SULTA'N SALAHUDDIN OWAISI : Nothing has
been done so far since 19767

SHRI RAM VILAS PASWAN : No. nothing.

SHRI SULTAN SALAHUDDIN OWAISI : This is a big
achievement of the railways. Sir ! '

My second supplementary 1S: you has signed an
agreement for Aabdan and Mashhartoo. Is your reply to
this also the same?

SHRI RAM VILAS PASWAN . The onvs lies with Iran
and not with India. India wants to do the job. We have
RITES which provides consultancy service and the
ERCON recentes the work. Now money is involved. |
was giving details, bui he said that the question was
different. otherwise the need for putting this

" supplementary would not arise. There are two railways

projects. One is of railway signal and the other of new
railway line. They are from Wagh to Masad and from
Karman to Zahedan. We have offered to construct there
two railway lines. Iran had invited tenders for there two
lines about one year ago and we had offered our tender.
The estimated outlay is 700 million U.S. dollars. Now it
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depend on lran. If it gives money. We will take up the
construction work and if it does not. we will not under
take the job. -

SHRI MUKHTAR ANIS : Is there no obstruction from
your side?

SHRI RAM VILAS PASWAN : No, Sir. No obstructions
from our side.

[English]

DR. T. SUBBARAMI| REDDY : Sir. we are very happy
that on 27th June last year. the Ambassador of Iran had
called on the hon. Minister of Railways and requested
him to give assistance 10 implement the projects in Iran.
In this connection, | would like to say that in the recent
Budget discussion also, virtually most of the hon.
Members belonging to every State had been hammering
the Railway Ministry, wanting to have new railway lines,
wanting to have new bogies and all these things. But
for want of money, the Railways are not able to
implement them and really satisfy everybody. In fact,
even after 50 years, the introduction of new lines Is very
insignificant. So, why do we not utilise this opportunity
of Iran’s showing so much interest in our country's
science and technology in the field of railways? We
know that Iran is a very rich country and it is one of the
richest oil producing countries in the world. Is it possible
for the hon. Minister to have a dialogue with them to
know whether they are interested to come to our country
and invest? Now, they are only takiny our technological
advice. Is it possible to attract the lran Government or
any other investor there, to come to our conutry, as a
sort of privatisation, and participate in building up our
railway lines and also in the manufacturing of bogies?
Is it also possible to introduce the Build-Own-Lease-
Transfer scheme as we have done already in the road
sector? | feel that this will be very important because
stagnation has come.

MR. DEPUTY-SPEAKER : Mr. Reddy, please be
brief. '

DR. T. SUBBARAMI REDDY : They are also not
able to provide tull funds and given satisfaction to us
all over the country.

So. | am asking the hon. Minister, (i) is it possible
to utlise the participation of the lIran Government in
building up our country’s railways system; (ii) is it
possible to invite more investors of promoters from Iran
to build new railway lines in our country; and also (iii)
is it possible to have. like in the road sector, Build-Own-
Lease-Transfer scheme in our railways sector?

[Translation]

SHRI RAM VILAS PASWAN : No, they have just
offergd the projects io us for execution and we are
examining them. Our cooperation is sofar confined to
these two projects. As far as participation of private
sector is concerned, we have many schemes, we have
BOLT scheme and schemes and if the private sector,
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whether Indian or foreign, offers to participate, thé doors
of the Railways are open. We want to encourage them
wherever possible. keeping the interest of the country
in mind.

[English]

DR. T. SUBBARAMI REDDY : Sir, He has not replied
as my question,“(Inrerruprions)

MR. DEPUTY SPEAKER : Shri Owaisi, you have
already asked two supplementary questions the third
one is not allowed.

(Interruptions)

[Translation]

SHR! SULTAN SALAHUDDIN OWAIS!I : Sir, my
guestion has not been replied to.

MR. DEPUTY SPEAKER : It has come to your mind
too late.

[English]

No. | am sorry. | have asked the next hon. Member
to put a question.

[Translation] .

SHRI SULTAN SALAHUDDIN OWAIS! : What
penefits the daily wagers have received out this
agreement?

MR. DEPUTY SPEAKER : No. | am sorry gentleman.
(Interruptions)

DR. T SUBBARAMI REDDY : Sir, | have asked: Is
it possible for the Iran Government to help in the
implementation of our projects? | have asked a specific
question | would like him to reply to that. He is replying
only to the question of private projects. What about the
Iran Government which is a rich country in oil production?
Is it possible to tap them | want a reply for that.

(Translation]

SHRI RAM VILAS PASWAN : Two countries are
involved not only India. The main question related to
the talks held between the Iranian Ambassador and the
Indian Railway Minister and the Agreement signed
earlier. The point that financial assistance should be
taken from Iran or it should use our technology in India
was not discussed.

SHRI PAWAN DIWAN : Agilation is going on in
Chhattisgarh over the demand for creation of a
Bilaspur Railway Zone.

MR. DEPUTY SPEAKER : The question pertains to
Iran.

SHRI PAWAN DIWAN : Various projects are being
disucssed.

MR. DEPUTY SPEAKER : Chhattisgarh is not in
Iran, it is in India. Please sit down.
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[English]

SHRI P.C. THOMAS : Sir, it is a good thing that Iran
has shown some interest. We have our’ organisation.
called RITES, which is doing very good work in the field
of construction, in the field of technology and in the
field of works of the Railways. | am sure that RITES 1s
getting orders from abroad also. If we are in a position
to increase the efficiency of RITES by way of giving
more support financially also to the RITEs, | think, they
will be able to do a very good job in respect of our
order from abroad which we are going to get

| would also like to commend at this stage that with
regard to some of the services undertaken by RITES...

MR. DEPUTY-SPEAKER - Please ask the guestion

SHRI P.C. THOMAS : Will you be prepared to give
more support, especially financially and also with regard
to other aspects, to RITES, our prestigious public
undertaking organisation under the Railways”

[Translation]

SHRI RAM VILAS PASWAN : RITES 1s doing
commendable job and | appreciate this. We will continue
to support it if it continue to work in this manner.

SHRI TARIQ ANWAR : What in the number of other
countries besides Iran, with whom we have entered into
agreements for executing railway projects and how much
revenue or income we are receiving from them?

MR. DEPUTY SPEAKER : The question pertains to
Iran.

SHRI TARIQ ANWAR : | am asking about Iran. |
would like to know the extent of employment potential
it is likely to generate for Indians?

SHRI RAM VILAS PASWAN : As far as lIran is
concerned, | have already said that an agreement
involving an outlay of 25 million U.S. dollar has been
signed. We have offered to construct two railway lines
- one from wahad to Masad and another from Karman
to Zahedan and if this offer is accepted, it will involve
a cost of 700 million U.S. dollar and if both the project
are accepted, they will involve an outlay of 725 million
U.S. dollars. As far as the question of cooperation with
other countries is concerned, we have had inquires
from Nepal, Burma, Bangaladesh, Indonesia, Sn Lanka,
Malayausia, Mauritius, Vietnam, Iraq, etc. and we are
cooperating with them.

SHRI TARIQ ANWAR : He has not answered the
point about employment potential.

SHRI RAM VILAS PASWAN : It is not there.

SHRI MUKHTAR ANIS : Iran, since its independence,
wants that India should lead the third-world countries
and the Central Asian countries have many expectations
from India. Now we have a new Government. May |
know whether this Government will have talks with Iran
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afresh in this regard and also take early initiative for
having dialogues with other countries with a view to
expanding our trade with them?

SHRI RAM VILAS PASWAN : Sir. | have already
said that we are on the threshold and lIran is also
anxious in this regard. Sometimes, it shows its interest
in the supply of oil, but financial constraints come in the
way. But this does not effect or dilute our mutual
cooperation or our friendly relations.

SHRI SATYA PAL JAIN : Sir, in the context of the
questions asked by Shri Sultan Sahib and Shri Anwariji,
| would like to point out to the hon. Minister that whether
are agreement is concluded with other countries, the
national interest, the gains to be derived by the nation.
are taken care of first. Shri.Sultan Sahib wanted to
know the prionities the Government of India has set for
it in the agreempent signed or proposed to be signed
with Iran and what gain the hon. Minister foresee in it
for India? How many persons are going to get
employment, how such investment we are going to make
in Iran and what henefits our country is going to derive
out of 1t? May | know what are the priorities of
Government of India? He is talking in the air that if Iran
wanted. we would do it otherwise we would not do it.
| want specific information in this regard.

SHRI RAM VILAS PASWAN : Every agreement
involves money and we will execute the job only if it is
profitable, we are not going to do it it it involves loss
and while determining the profit, we keep the national
interest in mind first. We are not going to compromise
our national interest. | cannot teli here in the House as
to how much profit we will recieve. | have already said
that negotiations on one project have been completed
and they are“going on in respect of other project. We
conclude agreements keeping in view both the aspects.

[English]

SHRI RAGHUNANDAN LAL BHATIA : This question
also pertains to External Affairs. | had the honour of
signing this agreement with Iran when | was the Minister
of State for External Affairs. It was a trade and transit
Agreement with Iran. The object of this Agreement, as’
my triends have asked about the gain to India, was to
open trade with CIS States like Uzbekistan, Kirghiztan
and Azerbaijan. With all these areas, we have a
traditional relation and we wanted to open trade with
them. But we do not have any route or access to that..
therefore. we approached Iran. So, it is with our common
interest to approach that area by a rail link so that trade
between India and that area could improve. There is a
track of 130 miles only which requires to be built.

JUSTICE GUMAN MAL LODHA : Sir, this is not a
questior: and he is not the concerned Minister to give
the answer. He can ask a straight question to the Minister
...(Interruptions)
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[Translation]

MR. DEPUTY SPEAKER : Please put your question
after giving this background.

[English]

SHRI RAGHUNANDAN LAL BHATIA : Sir, their party
Member has raised a question about the priority of
India for signing this Agreement and | am replying to
them through you. Now, our priority is to reach the CIS
States and open a trade line with them and that i1s only
an internal agreement with that country.

[Translation]

MR. DEPUTY SPEAKER : Bhatiaji. you cannot reply.
Please put questions after giving the background

SHRI RAGHUNANDAN LAL BHATIA : | am coming
to the question. | have just given the background. We
have given them tenders for that area in which it will be
properly linking the two states from Bandar Abbas to
Mashhad and trom Mashhad to Baisek. So, this is where
India and Indian Railways come and it will be beneficial
for both the countries to reach that State and to have
more trade with USA

MR. DEPUTY-SPEAKER : | do not think there is any
question in this.

Steam Loco Engine Workers

*362. SHRI RUPCHAND PAL : Will the Minister of
RAILWAYS be pleased to state :

(a) whether due to the phasing out of steam local
engines several thousands of coal and ash handling
workers doing perennial jobs have been thrown out of
employment;

(b) whether the Government have received any
representation demanding re-deployment of these
workers in suitable fields; and

(c) if so, the details thereof?

[Translation]

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) to (c). A
statement is laid on the Table of the Sabha.

STATEMENT

(a) Phasing out of steam engines have resulted in
Railways discontinuing their contracts for coal and ash
handling in the steam sheds which has been closed. A
number of labourers who were engaged on these jobs
by the contractors from time to time would have either
been discontinued from employment by their employers
or may have obtained alternate employment.®

(b) and (c). Yes Sir, Railways have received
representations, some of them forwarded by Honourable
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Members of Parliament regarding absorption of these
coal and ash handling labours in the Railways. Railways
have regretted their inability to absorb them in Railway
service since Railways have not liability or responsibility
for these labourers engaged by private contractors
Moreover. Railways are already saddled with the
problem of re-deployment of a large number of regular
railway staff rendered surplus on account of closure or
steam sheds and of providing alternate employment to
a number ot casual labours directly engaged by the
Railways.

Some of these labourers have also filed civil Appeal
Petitions before the Supreme Court for their absorption
in Railways. The case 1s still sub-judice and the final
judgement In this case 1s awaited.

[English]

SHRI RUPCHAND PAL : Sir, | am very unhappy
with the reply that has been given by the hon. Railway
Minister. It is stated that it is the responsibility of the
private contract to provide employment to the workers
who have been rendered jobless as a result of the
phasing out of the steam loco shed and related works
like handling of coal and ash. | did not at all expect
such a reply trom an outspoken Railway Minister who
1s considered to be committed to the cause of the
deprived and the downtrodden. It has already been
settled through a direction of the Supreme court as long
back as in March. 1993 which said that this issue should
be considered by the Ministry of Railways. The Supreme
Court has directed the then Railway Minister that these
workers should be absorbed because they has been
serving the Railways at .a stretch and without any break
for a period ranging between 15 to 25 years. This 1s a
very usual practice followed by the Railways. On the
basis of that directive of the Supreme court, as long
back as on July 25,1991 the former Railway Minister
has given an assurance. even on the floor of this House,
that these workers would be absorbed.

Sir. now the Railways Minister. in his Budget speech.
has come out with a scheme - which we all greeted with
thumping of our desks - whereby about 56,000 casual
workers would be absorbed. These poor people. these
six thousand people, many of whom have already died
of stravation are in abject misery and no words could
describe their condition. They had been doing very very
perennial nature of jobs in the Railways. The present
Railway minister, when he was the Labour Minister,
himself has considered this question. The Assurances
Committee has taken up this question and made specific
recommendations on the basis of the assurance given
by the then Railway Minister and said that these workers
doing perennial nature of jobs without any break and
at a stretch for a period ranging between 15 to 20

years, will gradually get absorbed in the modernisation
schemes of the Railways.

MR. DEPUTY-SPEAKER
question.

. Please come to the
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SHRI RUPCHAND PAL : Sir, | would like to ask the
hon. Minister of Railways whether he would consider
including these workers also in his scheme of
absorption of the causal workers about which he has
already stated in his Budget speech.

[Translation]

THE MINISTER OF RAILWAYS (SHRI RAM VILAS
PASWAN) : Mr Deputy Speaker. Sir. this is a very
important issue and concerns the poor people. | have
already announced that we would absorb 56-57
thousand casual labourers. There. where s the question
of npt considering the cases of 6500 or 63C0 labourers
as per the findings of the Committee on Assurances”?
We have two or three problems. First. the Railway
Ministry should not go into the technicalities. The
Railway Minister never used the word ‘labour’ in the
floor of this House, but used the word ‘railway labour’
you can go into the record | have seen. It is railway
labour.

[English]

SHRI BASU DEB ACHARIA @ Siu. my guestion was
with regard to the contract labourers. That was very
clear and categoncal. When he wds replying to the
Railway Budget. in reply to the question regarding the
contract labourers engaged in coal and ash handling in
the steam loco sheds. he said that no worker should be
thrown out of job.

SHRI RAM VILAS PASWAN : No railway worker.

[Translation]

Sir, you can tell him that nowhere does It make a
mention of railways worker...(/nterruptions)

[English]
SHRI BASU DEB ACHARIA : Su. | could prove that.

SHRI RUPCHAND PAL : Sir. in the present
-perspective. the context should be taken into
consideration.

SHRI BASU DEB ACHARIA : We have already said.
workers from the steam locomotives. not rallway
workers.

MR. DEPUTY-SPEAKER : Let him complete his reply.

SHRI RAM VILAS PASWAN : That is why | have said
that his question was correct, his intention was bonatfide.
| have read the reply given by the Minister word-by-
word. The Minister added the word railway workers’
while giving the reply. The second point is that he has
referred to the Supreme court. The Supreme court has
also observed that a human approach should be
adopted and added that the exact number of contract
labourers is not known, and therefore, laid down a
guideline for forming cooperatives and employing” these
contract labours in those cooperatives. It is trué that the
committee on Assurance examined this issue and
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submitted their interim report, but the Railway Ministry
categorically stated that it was not possible to absorb
these contract labourers. The Committee on Assurance
again recommended their absorption. But we have some

_difficulties. We have 56,000 casual labourers and we

have decided to absorb all of them by 1997 - in one

-and a half years time. We have set a target of

regularisation of 30.000 labourers during the current
financial year and the rest of them will be regularised
thereafter. besides, we have 6,000 steam loco
maintanance statf. we cannot ignore them also. We
have a hve register with us of those who have been
working with Railways for very long, their number also
runs into thousands, may be in lakhs. Shri Achariya ji
has said that only 6300 workers are
involved...(Interruptions). They were working with us
where loco shed was functioning. We have still 197
steam engines where these people are still working.
Their number may be less now. Once we take a decision
to regulanse the privates of contract labour, it will not
be limited to steam engine or to coal handling staff, it
will be extended to those also who have been engaged
on earth work. on contract basis. According to a report,
there number in 1994 was 6000 which. | think, must
have come down to 3000 to 4000 because many of

“them have become over-aged. So, if we have to absorb

3000-4000 labourers, we will have no difficulty in it we
are prepared to do something for them but, once we
take a decision to this effect. it will have an adverse
affection the interest of those who are already working,
who are in our live registers or who are casual
labourers. But | have no negative attitude in this regard
even today. It he wants that it should be done on priority
basis. then he should workout the priority and we shall
be absorbing them accordingly.

[English]

SHRI RUPCHAND PAL : This is not a question of
causal workers  or contract workers’ interests. May |
know from the hon. Minister, whether it is not a fact that
even in the Railways such workers have been absorbed
in certain parts of the country? It is not a fact that the
Supreme Court had categorically stated, on other
occasion, that the workers working at a stretch, without
any break - with perennial nature of job - should be
absorbed first whenever throe is a vacancy? | would
like to have a specific reply firm the Minister.

[Translation]

SHRI RAM VILAS PASWAN : It is true that in one or
two cases. they have baen absorbed and we will
continue to absorb them as and when jobs of this nature
become available. There workers belong to our family
and are poor. Their cases will definite be considered.

SHRI DATTA MEGHE : Just now, Paswaniji talked of
giving employment to contract labourers and loco shed
labourers. Does he not propose to give jobs to contract *
|abourers? The Railways can employ these 5-6 thousand
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railway signal workers who work even today for more
then eight hours daily. As per rules, they are supposed
to work for eight hours but they work for more than 12
hours which is illegal. May | know whether or not there
5.6 thousand labourers will be given jobs in the
Railways? | have seen in Nagpur that Sweepers are
there promoted as clerks or posted elsewhere and the
sweeping job is given to some other persons. Whether
his Ministry proposed to formulate some code of conduct
“ or frame some regulations for the officers who work in
an arbitrary manner and whether he propose to fix
equal hour of duty for all the employees?

SHRI RAM VILAS PASWAN : The officers should not
be held guilty for all the deficiencies. whatever policy
we frame that must be implemented. There is no need
to employ private workers for scavenging and
maintenance duties. if at all we need the services of
private people it is needed in hill areas, in the areas in
Rajasthan, for the job of construction of bridge over the
Ganga but they are not prepared to do this job, they are
prepared to work as cleaners. But when we frame a
policy that the job of class IV should be given to private
workers, then what the officers can do? We have now
decided that scavenging and cleaning work will be done
by the railways themselves. It will provide work to the
employees and make their future secure also we have
taken a decision to his effect.

Secondly, the job of handlirg coal or loading coal
is of a permanent nature and therefore, it should not be
got done on contract basis. Only these jobs should be
got done on contract basis which are of temporary
nature and can be finished in three-six months. The
work referred to by the hon’ble member is of permanent
nature and therefore, the labourers should not be
employed for these jobs on contract basis. Otherwise it
will be a burden for us and we have to reduce this
burden in a phased manner and we are doing this and
| have no difference of opinion on his point.

SHR! SHIVRAJ SINGH : In his reply the Railway
Minister has said that because of closure of contracts
for the supply of ash, the labourers who were engaged
on coal and ash handling have been rendered jobless
and secondly a large number of regular railway workers
has been rendered surplus because of closure of steam
engine sheds. | would like to know from the hon'ble
Minister what does he mean by surface labourers and
whether they have been removed from the job and if so,
the number of such labourers and also the time by
which he proposes to absorb those who were working
on regular basis? :

Secondly, in his reply he has said that the Causal
railway workers would be absorbed. The problem of
providing alternative job to the casual labourers directly
appointed by the railways already exists. So, | would
like to know from the- hon’ble Minister as to how many
such workers were recruited and whether there is any
plan to provide them alternative jobs? What will be
basis and conditions of their appointment!
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SHRI RAM VILAS PASWAN : Mr. Deputy Speaker,
Sir, we have to pay the wages of railway employees
and workers whether we take work from them or not.
The work has nothing to do with payment. As far as
their future is concerned we are gong ahead stepwise.
It is not an ordinary decision to regularise 57,000
workers in a period of 1 1/2 years. This is a major
decision. Had | said that we are going to regularise
10,000 workers, | would have received big applause.
Then | don't know whether it would have taken us 5 to
6 years or more to do this job. | took his decision at one
go to regularise 57,000 casual labourers within one
and a half years that is, by 1997. We have already
drawn an action plan in this regard. These workers
belong to 1V grade, they do not belong to affluent
sections. They are from poor families. | want that all
these workers should be absorbed as early as possible.

MR. DEPUTY SPEAKER : | would like to tell the
House that we have taken 35 minutes and could take
up only two questions.

(Interruptions)
MR. DEPUTY SPEAKER : Please listen to me.

[English]
| could easily pass on to the next question.

[Translation]

This is a very important question and that is why !
am giving time. Please ask your questions without taking
much time.

[English]

SHRI BASU DEB ACHARIA : Sir, the regularisation
of casual workers should not be mixed up with the
absorption of six thousand retrenched workers who are
engaged in steam loco sheds. My question was very
clear and categorical when | intervened while the hon.
railway Minister was replying, and it was in regard to
the contract workers who are engaged in the steam
loco sheds. The reply of the hon. Minister was also very
clear. Regarding the loco shed railway workers, he said
only workers who were engaged in steam loco shed
and who have been rendered surplus or who have
been retrenched because of phasing out to steam loco
sheds and elimination of steam loco motives, could be
redeployed and retained in the Railways. | know, Sir...

MR. DEPUTY-SPEAKER : You ask a specific
question, please.

SHRI BASU DEB ACHARIA : These categories of
workers are quite different. They have been doing
perennial nature of job. They were doing the same
work. They were working for several years. Now if you
ask then to go back to their homes to do some other
work or. agricultural work, they will not be able to do
that. | know, a number of workers died of starvation. For
railways to absorb three thousand or four thousand
workers would not be problem...(Interruptions)
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MR. DEPUTY-SPEAKER : Please put the question.

SHRI BASU DEB ACHARIA : In recent times, the
railways have recruited about three thousand causal
workers...(Interruptions)

MR. DEPUTY-SPEAKER : | will have to pass on to
the next questions, if you do not

(Interruptions)

SHR! BASU DEB ACHARIA : They have not given
preference to these workers...(Interruptions)

MR. DEPUTY SPEAKER : Better put the question.

SHRI BASU DEB ACHARIA : | want to know from
the hon. Railway Minister whether he would treat these
workers or will he absorb these workers in the Railways
because they belong to the backward sections of our
society. they belong to tribal and Scheduled Caste
communities of our society...(Interruptions)

MR. DEPUTY SPEAKER : His question, is there,
now you reply.

(Interruptions)

SHRI BASU DEB ACHARIA : They are only three to

four thousand workers...(Interruptions)

MR. DEPUTY-SPEAKER
question. That is all.

. You have put your

(Interruptions)

SHRI BASU DEB ACHARIA : Will the Railways
absorb these retrenched workers?...(Interruptions)

SHRI RAM VILAS PASWAN : | will try my best to
see.

[Translation]

| have said that | have taken a decision and | am
getting the bills prepared one by one. | am on the job.
| shall as far as possible, for their absorption on that
basis.

[Translation]

Closing Down of Polluting Industrial Units

*363 SHRI RATILAL KALIDAS VERMA
SHRI CHANDRESH PATEL :

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the Supreme Court has issued
é _directives to remove 168 hazardous industries from Delhi
in order to check the environment pollution; and

(b) if so, the steps taken or proposed to be taken
by the Government to implement the said orders?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD) : (a) Yes, Sir. The Hon'ble Supreme
Court in a public interest litigation has delivered an
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order on 8th July, 1996 directing that 168 industries
operating in the National Capital Territory of Delhi by
closed down. The Hon'ble Court has observed:

“...168 industries cannot be permitted to
operate and function in Delhi. industries may
relocate/shift themselves to any other
industrial estate in the NCR. We direct that
168 industries listed above shall stop
functions and operating in the city of Delhi
with effect from November 30, 1996. These
industries shall close down and stop
functioning in Delhi with effect from the said
date..”

(b) A statement is laid on the Table of the House.

STATEMENT

(b) Steps taken.or proposed to be taken by the
Government to implement the said order include :

(i) The Government of Delhi has given wide
publicity of the Court Order dated 8.7.1996
giving the list of 168 industries which have
been directed by the Court to be closed and
relocated with effect from 30.11.1996 in
newspapers, radio and television.

(i) The Government of Delhi has constituted a
nodal agency consisting of Chief Secretaries
ot Delhi, Haryana, Rajsathan and Uttar
Pradesh to ‘co-ordinate the relocation of
industries.

(i) The National Capital Territory Region (NCR)
Planning Board has asked Governments
(Delhi. Haryana, Rajasthan and Uttar
Pradesh) to set up a Single Window Facility
for the purpose of providing assistance to
the industries in the process of relocation.
The Government of Delhi, Rajasthan and
Uttar Pradesh have already formed such
facilities.

(iv) A Review Committee has been set up in the
NCR Planning Board under the
Chairmanship of its Members Secretary, with
representatives of all the 4 States (Delhi,
Haryana. Rajasthan and Uttar Pradesh) in
the NCR region.

(v) The NCR Planning Board has also identified
that vacant plots available within the NCR
which can be allotted to the relocatiion
industries.

The matter is subjudice

CAPT. JAI NARAYAN PRASAD NISHAD : Yes, Sir,
Shri M.C. Mehta, Advocate filed a writ petition in the
Supreme Court praying the hon’ble court to issue
necessary directions for checking the pollution being
spread by some industries in Delhi. The hon'ble
Supreme Court delivered an order on 8th July 1996
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directing that 168 such industries operating in the
National Capital Territory of Delhi be closed down. The
Supreme Court permitted these industries to relocate/
shift themselves to any other industries estate in the
NCR but they should stop functioning and operating in
the city of Delhi with effect from 30th November 1996.

SHRI RATILAL KALIDAS VERMA : Mr. Deputy
Speaker. Sir, the hon’ble Minister in his reply has aid
that the industries which are producing dangerous
pollution would be closed by 30th November. 1996. So
I would like to know from the hon'ble minister through
you as to how many industries have shifted out of Delhi
so far and how many have closed down and whether
he has under consideration any scheme for providing
economic assistance and for affording alternative
employment to those workers who were working in the
industries which have been closed because of the said
order since employment is as necessary for earning
livelihood as pollution free environment in the entire
country?

CAPT. JAI NARAYAN PRASAD NISHAD : Sir. the
hon'ble Supreme court has ordered shifting of 168
industrial units and the process of shifting is on. The
employees of these units will also shift alongwith them.
The shifting process is being completed under the
supervision of a committee representing 4 States. We
have provided single widow system and the industrial
units are being given every help. These units can shift
to the places where accommodation is available for
their rehabilitation.

SHRI RATILAL KALIDAS VERMA : Mr. Deputy
Speaker, Sir, the question of environment is not only for
Delhi it is for the entire country. | come from Gujrat and
in Gujarat...

MR. DEPUTY SPEAKER : Why are you interposing
Gujarat? You ask question about Delhi, your question is
limited to Delhi only.

SHR! RATILAL KALIDAS VERMA : The industrial
units have been closed under orders from the Supreme
Court. Whether the single window system. the nodal
agency set up for Delhi would also be set up in other
states where environment based problems exist and
whether he is considering extending financial assistance
to the State Government for shifting pollution producing
industrial units?

CAPT. JAI NARAYAN PRASAD NISHAD : Sir, this
question relates to Delhi and therefore | would like to
inform the hon'ble Member that 168 industrial units
which produce hazardous pollution have been selected
for relocation and shifting within one year under the
1991 Master Plan of Delhi. The Delhi Government has
to furnish information in this regard. These units have
to shift from Deihi within two years but they did not do
so. Under the Delhi Master Plan, these units had to
relocate or shift themselves by 1994 but they did not
shift themselves and on this basis the hon’ble Supreme
Court delivered an order for their shifting.
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SHRI RATILAL KALIDAS VERMA : But this problem
is with other States also, it is not the problem of Delhi
alone.

MR. DEPUTY SPEAKER
supplementaries.

SHRI CHANDRESH PATEL : Mr. Deputy Speaker
Sir, we are told that 168 industries would be shifted
from Delhi but no clarification has been given about
setting up of neutralisation plants or treatment plants at
the places these units are proposed to be relocated
Sir. the effluent discharged by the pollutant industries
goes deep into the earth and the subsoil water is also
polluted. the Yamuna water is also totally polluted afte:
the discharge of industiral effluent into the Yamuna river
Once we used to rever the Yamuna as our Mother and
had holy dip in it. The pilgrims used to take the holy
water of Yamuna with them. | would like to know through
you what steps are being taken to reestablish the sanctity
of Yamuna river and to make the Yamuna water as pious
as it used to be

CAPT. JAI NARAYAN PRASAD NISHAD : Sir, a Rs
282 crore Yamuma Action Plan has been launched
under which 270 MLD treatment plant will be set up

so that clean water 1s discharged in the Yamuna i
Delhi.

; You have put you

[English]

SHRI JAG MOHAN - Will the hon. Minister be
pleased to tell what will happen to the lands which are
vacated by thesc 163 industries and what action s
being taken by the Government to ensure that the land
in Delhi belonging to the Government itself is vacated?
Sir, lots of hazardous and poliuting units are daily being
set up there.

Go to Rouse Avenue, the heart of Delhi. and you
will find that on the land belonging to the Government.
hazardous industries, fire causing units and polluting
units are being set up and no action is being taken. !
would like to know from the hon. Minister whether he
is waiting for another order from the Supreme Court to
do that or would he prevent this. All this regmarole
would not have happened it proper action had been
taken in time. | would particularly like to know about the
lands which are being vacated by these industries.

| would like to know whether the owners will be
permitted to use them in accordance with the land use
prescribed in the Master Plan, and if those uses are
grim, who will acquire these lands. Will they keep them
as parks and gardens? What will they 8o with it? What
is their policy about it?

[Translation]

CAPT. JAI NARAYAN PRASAD NISHAD : Sir, as per
the survey conducted under the Delhi Master Plan
1,29,000 industrial units have to be shifted from Delhi
under this Master Plan. As regards the use of the land
which will be vacated by these industries, it will be
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4ecided by the Delhi Administration in accordance with
he provisions of the Master Plan. Infact. the land will
.emain with the owners of the land.

1English]

SHRI P.R. DASMUNSI : | would like to know from
the hon. Minister, in view of the recent developments.
what is the role of the State Pollution Control Boards in

' respective parts of India. including Delhi. Through the

public Interest Litigation Act, people are approaching
the Supreme Court to stop the polluting units to save
the society from the pollution threat. Public Interest
Litigation Act. people are approaching the Supreme
Court to stop the polluting units to save the societry
from the pollution threat. Thereafter, one after another,
judgements are coming up to shift the industries.
especially in relation to Delhi, to the rest of the part of
india. Will the Government decide that in such matters
a national policy. like the policy adopted in the case of
Delhi. will be evolved taking the State Governments
into sonfidence, because the Government has a
commitment in their Common Minimum Programme to
protect the interests of the employees and the other
workers who are working in factories? The relocation of
the industrial units should also be done with a 50:50
pro rata compensation ratio basis between the Union
Government and the State Government, if that issue
anses. It is because this is happening everyday one
million people have lost their jobs.

Mr. Deputy Speaker, Sir, in Delhi apart from industnial
pollution, the nursing homes and hospitals are dumping
a number of things in front of their premises. thereby
causing a positive threat to the health. Several strictures
have been made in this regard. This pollution is also
creating a nuisance in the entire capital. | would like to
know what specific steps have been taken by the
Government especially from the Department, in regard
to that matter also.

MR. DEPUTY-SPEAKER : He is not concerned with
that.

[Translation]

CAPT. JAI NARAYAN PRASAD NISHAD : Sir, the
question that we are discussing has arisen because of
formulation of Delhi Master Plan. The pollution factor is
an ancilliary factor. All the industrial units have to shift
to conforming areas under the provisoins of Delhi
Master Plan.

MR. DEPUTY SPEAKER : The Master Plan was
formulated for solving the problem and this problem
has not cropped up because of Master Plan.

CAPT. JAI NARAYAN PRASAD NISHAD : As far as
water pollution is concerned about 19.05 M.L.D. effluent
is discharged in Delhi daily. While we have the treatment
capacity for 1270 M.L.D. Thus 635 M.L.D. effluent is
discharged into the the Yamuna untreated. Two treatment
Plants with a capacity of 10 M.L.D. each will be set up
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in Delhi under the Yamuna Action Plan. Besides this
under the Five Year Plan of Delhi City the existing
treatment capacity of 1270 M.L.D will go upto 2270
M.L.D...(Interruptions)

[English]
MR DEPUTY SPEAKER : Let him complete.

[Translation]

CAPT. JAI NARAYAN PRASAD NISHAD : As far as
disposal of garbage is concerned 4000-5000 tonne
garbage is disposed of by Delhi daily and we have 7
garbage dumping grounds which are going to be filled.
We have acquired additional 24 hectare land for
providing dumping grounds.

SHRI NITISH BHARDWAJ : Mr. Deputy Speaker, Sir,
the hon'ble Minister in his reply has referred to the 8th
July order of the Supreme Court under which 168
industrial units are required to be closed down by 30th
November. This means that these industries will be
displaced and they will have to get themselves
rehabilitated within 4 to 5 months. They have been
provided single window facility but | would like to know
how many of these 168 units have taken advantage of
this facility so far and whether he has been monitoring
this process? In case these industnal units have not
utilised these facilities, whether the Government have
tried to find out the reasons for their not doing so.

CAPT. JAl NARAYAN PRASAD NISHAD : A
Committee has been constituted for this purpose under
the Chairmanship of the Secretary of NCR. The
Committee I1s represented by one representative each
from other concerned States who are minotoring this
process. As for the number of units shifted so far, the
information is not available with me and | would furnish
this information to him laler...(Interruptions)

MR. DEPUTY SPEAKER : He has given sufficient
information.

(Interruptions)

SHRI JAl PRAKASH AGARWAL : Sir. this is not the
question. The question is...” He is shifting 159 industries
from Delhi...whether within three months...(Interruptions)

[English]
MR. DEPUTY SPEAKER : Mr. Agarwal, | am sorry

to say.
(Interruptions)

MR. DEPUTY SPEAKER : Please listen to me. What
you said about the court. what does this mean?

[Translation]

SHRI JAI PRAKASH AGARWAL : What | mean to
say 4s that the judgement of the Supreme Court, the
order...(Interruptions)

* Not Recorded.
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[English]

MR. DEPUTY SPEAKER : No, No. Such remarks
should not be uttered. This will not form part of the record.

[Translation]

SHRI JAI PRAKASH AGARWAL : | am refering to
the order of the court...(Interruptions)

[English]

MR. DEPUTY SPEAKER : But you should not talk
in this way.

[Translation]

SHRI JAI PRAKASH AGARWAL : My question is
very straight. Is the Government not aware of the basis
on which the order has been passed for shifting so
many industries at one go? A list was drawn earlier
which included the name of 160 industries and Later a
policy of pick and choose was adopted and some
industrics were asked to close down and others were
left untouched. May | know whether half of the rubber
factory crates hazardous pollution and half of it does
not...(Interruptions)

MR. DEPUTY SPEAKER : You please put a straight
question.

SHRI JAI PRAKASH AGARWAL : | would like to
know as to who is monitoring the implementation of the
order of the Supreme Court? He is closing the rubber
industries and all the Pottery industiies under the said
order. He says that they should shift to some other
States but no industrial unit of Delhi has been given
land in any other State so far, nobody is prepared to
give them assistance. You have passed a blanket order
to close all the industries by 30th November, but where
would they go, what will the employees of these
industries would do? They have been functioning here
for the last 30 years. Where will they go? Whether
Government will constitute a Monitoring body to plead
with the hon'ble Court that their order cannot be
implemented. Why does it want them to close down in
Delhi? If there is the question of pollution in Delhi, then
the D.T.C. should .be would up, the operations of 4-
seaters should be banned...(Interruptions)

MR. DEPUTY SPEAKER : What is your question?
Please put your question.
' SHRI JAI PRAKASH AGGARWAL : | would like to
know whether he wants to provide facilities to these
industries, whether they will be given any compensation
or any other incentive?

CAPT. JAI NARAYAN PRASAD NISHAD : Mr. Deputy
Speaker, Sir, the Master Plan of Delhi was made effective

from 1991 and these industries were required to shift
from Delhi by 1994 under this Plan..(Interruptions)

SHRI JAI PRAKASH AGARWAL : Delhi has not
developed under the Master Plan...(Interruptions)
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12.00 hrs.

CAPT. JAI NARAYAN PRASAD NISHAD : It is a
different question but as far as legal position is
concerned the Master Plan came into effect from 1991
and all the pollutant units were required to select
alternative sites and to shift within two years but they
did not shift till 1994. Consequently Shri Mehta filed a
Public Interest Litigation in the Supreme Court and this
is the result of this petition.

As far as the question of availability of sites is
concerned large area of land is available where they
can shift. A Committee has been constituted for this
purpose and the single window system provided for
them. Now they can shift their units.

WRITTEN ANSWERS TO QUESTIONS
[English]
Length of Railway Line

*364. SHRI ILIYAS AZMI : Will the Minister oi
RAILWAYS be pleased to state :

(a) the length of. broad gauge and metre gauge
railway line in the Eastern Railway:

(b) the time by which the metre gauge line of this
railway zone would be converted into broad gauge:

(c) whether the work of gauge conversion is very
slow in the said railway zone; and

(d) if so, the measures taken to expedite the work”?

THE MINISTER OF RAILWAYS (SHRI RAM VILAS
PASWAN) : (a) The length of Railway Lines in the Eastern
Railway are as under :

Broad Gauge 4184.35 kms
Metre Gauge - Nil
Narrow Gauge 131.65 kms.
(b) There is no Metre Gauge line in the Eastern

Railway. None of the Narrow Gauge lines are at present
sanctioned for conversion.

(c) There is no Gauge Conversion work in progress
on Eastern Railway. '

(d) Does not arise.

[Translation]
Sunflower Farming

*365. SHRI RADHA MOHAN SINGH : Will the
Minister of AGRICULTURE be pleased to state :

(a) the names of districts in each State where
farming of sunflower is being done at present in the
country; )
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(b) the total are of land brought under the sunflower
farming in each State. and

(c) the details of the steps taken by the Government
for the expansion of sunflower cultivation?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHR! CHATURANAN MISHRA) : (a) A
Statement-l is enclosed.

(b) A Statement - Il is enclosed.

(c) A Centrally Sponsored Oilseeds Production
Programme (OPP) is in operation in the States of Andhra
pradesh, Bihar, Haryana, Karnataka, Madhya Pradesh,
Maharashtra, Orissa, Punjab, Rajasthan, Tamil Nadu,
Uttar Pradesh and West Bengal for increasing the area.
production and productivity of sunflower. Under the
Programme assistance is provided for production and
distribution of seeds, distribution of minikits rhizobium
culture, gypsum/pyrites, improved farm implements etc
In addition, front line and general demonstratoins are
conducted on farmer's fields to transfer the production
technology.

STATEMENT

A State-wise List of Districts where Sunflower is
grown in the country

S.No. State Districts
1 .2 3
1. Andhra Vizianagaram, Krishna, Guntur,
Pradesh Prakasam, Kurnool, Anantapur,
Cuddarah, Rangareddy, Nizamabad.
Mecdak, Mahaboobnagar, Nalgonda,
Warnagal, Khammam, Krimnagar,
Adilabad.
2. Bihar Saran, Champaran (East).
Champaran (West), Vaishali,
Monghyr, Dumka. Devghar,
Sahebganj, Katihar, Hazaribagh,
Giridih, Ranchi, Palamau,
Kishangang.
3. Haryana Hissar, Sirsa, Bhiwani, Rohtak,
Sonepat, Faridabad. Karnal,
Kurukshetra, Ambala, Jind, Y. Nagar.
Kaithal.

4. Karnataka Bangalore, Belgaum, Bellary , Bidar,
Bijapur, Chikmagalur, Chitradurga,
Dharwad, Gulbarga, Hassan, Kolar,
Mandya, Mysore, Raichur, Shimoga,

Tumkur, Uttarakannada.

Sagar, East Nimar (Khandwa), Betul,
Chindwara, Durg, Rajnandgaon,
Raipur, Bilaspur, Raigarh, Gwalior.
Shivpuri, Guna, Vidisha, Rajgarh,
Shajapur, Ujjain, Ratlam Mandsaur,

5. Madhaya
Pradesh
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1 2 3
Dewas, Indore, West Nimar

(Khargaon), Dhar, Shahdol, Panna,
Sehore. Bhopal.

6. Maharashtra Nasik, Dhule, Jalgaon, Ahmednagar,
pune, Solapur, Satara, Sangli,
Aurangabad, Jalna, Beed, Latur,
Osmanabad. Nanded, Parbhani,
Buldhana, Akola, Amarawati,
Yawatmal, Wardha and Chandrapur.

7. Onssa Balasore, Cuttack, Dhenkkanal,
Ganjam, Koraput, Sambalpur,
Sundergarh.

8. Punjab Jalandhar, Firozapur, Kapurthala,

Bhatinda, Sangrur, Faridkot.

9. Rajasthan Barmer, Bharatpur, Chittorgarh,
Ganganagar, Jalore, Jhalawar,
Udaipur.

10. Tamil Nadu South Arcot, Tiruvannamalai-

Sambuvarayar, Salem, Dharmapuri,
Coimbatore, Periyar, Tiruchirapalli,
Ramanatha Puram, Kamarajar, P.M.
Thevar, Tirunelveli, Chidambaranar.

11. Uttar
Pradesh

Handwar, Muzaffarnagar, Ghaziahad,
Bullandshahr, Aligarh, Mathura, Agra,
Firozabad, Mainpuri, Etah, Bareilly,
Badaun, Shahjahanpur, Moradabad,
Rampur, Farrukhabad, Etawah,
Kanpur (Urban), Kanpur (Rural),
Fatehpur, Allahabad, Lalitpur, Jhansi,
Hamirpur, Varanasi, Mirzapur,
Sonbhadra, Jaunpur, Gorakhpur,
Deoria, Basti, Sidharth Nagar,
Azamgarh, Mau, Lucknow, Unnao,
Raebareli, Sitapur, Hardoi, Kheri,
Faizabad, Gonda, Bahraich,
Sultanpur, Barabanki, Nainital and
Pithoragarh.

12. West 24 Parganas (South), Howrah.

Bengal

STATEMENT-HI

The total area brought under Sunflower cultivation
during 1994-95

(‘000 ha)
State Area 1994-95
1 T . 2
Andhra Pradesh Kharif 96.7.
Rabi 243.4
Total 340.1
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1 U, v2
Bihar Rabi 5.4
Haryana . Rabi 40.0
Karnataka Kharit 352.5
Rabi 487.9
Total 840.4
Madhya Pradesh Kharit 13.00
Orissa Rabi 2.1
Total 15.1
Nagaland Rab 2.5
Kharif 0.7
Rabi 1.1
Total 1.8
Panjab Rabi 95.0
Rajasthan Rabi 3.7
Tamil Nadu Kharif 24.5
Rabi 48.8
Total 73.3
Uttar Pradesh Rabi 42.4
West Bengal Rabi 0.3
Alnga  knam e978
Rabi 1272.3
Total 1970.1
[English]
Infiltrations

*366. SHRI RAJIV PRATAP RUDY : Will the Minister
of HOME AFFAIRS be pleased to state :

(a) whether the attention of the Government has
been drawn to the News item captioned “IB report
express serious concern over infiltration”, appearing In
the “The Times of India” dated June, 9. 1996;

(b) whether the ISI has established operational
centres in Nepal to carry out insurgent activities on the
free Indo-Nepal border stretched across the Bihar and
Uttar Pradesh:

(c) if so. the details thereof;

(d) whether smuggling of sophisticated arms,
weapons, fake currency i1s being done across these
free borders; and

(e) it so. the steps taken by the Government and
the support provided to the State Governments of
Bihar and Uttar Pradesh to fight infiltration and
insurgency?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA) : (a) Government have seen the news-
item.
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(b) to (d). Instances of operation of Pak IS| from
Nepal to carry out insurgent activities on Indo-Nepa|
border have come to notice. Pak ISI has remained activi
along the Indo-Nepal border in infiltrating Pak trained
militants and for smuggling of arms. ammunition ang
explosives into India for subversive purposes
Investigations following New Delhi's Lajpat Nagar blasts
revealed the complicity of Pak ISl in infiltrating some of
the Jammu and Kashmir Islamic Front militants as weli
from across Nepal through Indo-Nepal border.

(e) Government s alive to the situation and s
keeping a close watch. All necessary steps including
gearing up of inteligence and sharing of information
about the movements of IS! activists from Nepal are
being taken. An institutional mechanism has been
established for coordinated action. Concerned State
Governments have been sensitised to counter the
threats from ISI from Nepal. Strict vigil is being
maintained by the security and intelligence agencies
on the Indo-Nepal border and activities and movement:
of Pak ISI agents and their leaders operating on the
border are also being closely monitored. Check-post:
on the broder are being strengthened in a phased
manner.

[Translation]
Industrial Pollution in Uttar Pradesh

*367. SHRI HARIVANSH SAHAI :
SHRI PRAMOTHES MUKHERJEE

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state :

(a) the details of industrial establishments including
tanneries in Uttar Pradesh found guilty of violating the
environmental norms during the last three years;

(b) whether the Government had taken/are taking
concrete steps to enforce compliance of the
environmental norms by these industnal establishments

(c) if so. the details thereof. and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY Ot
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD) : (a) to (d). According to the Uttar
Pradesh Pollution Control Board, there are thirty
industrial establishments including tanneries which have
not been complying with the prescribed environmental
norms during the last years. The details of defaulting
units and the steps taken by the Government to enforce
compliance with the prescribed environmental norms
are given in the statement enclosed.

STATEMENT
‘_(evn) to (d). List of Industries not having adequate
facilities to comply with environmental standards.

1. M/s. The Kishan Sahkari Chini Mills, Satha.
Aligarh
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2. M/s. U.P. State Sugar Corpn. Ltd.. Panninagar.
Bulandshahar.

3. M/s. Modi Sugar Mill, Modinagar, Ghaziabad.
4. M/s. U.P. State Sugar Corpn. Ltd., Maliyja,

Meerut..

5. M/s. U.P. State Sugar Corpn. Ltd., Shahgan;.
Jaunpur.

6. M/s. U.P. State Sugar Corpn. Ltd.. Maholi,
Sitapur.

7. M/s. Khalilabad Sugar Factory, Bast.

8. M/s. Indian Terpentine & Rosin Co. Ltd.. C.B.
Ganj, Bareilly.

9. M/s. Kishan Sahkarn Chini Mill, Urai. Bhadohi.

10. M/s. Kishan Sahkari Chini Mill. Ghosi. Mau.

11. M/s. Nandganj Sihori Sugar Col. Ltd.. Nandganj,
Gazipur.

12. M/s. Kishan Sahkari Chini Mill. Rasara. Ballia.

13. M/s. Kishan Sahkart Chini Mill. Sathiyan,

Azamgarh.

14. M/s. U.P State Cement Corpn Unit Dala,.
Sonebhadra.

15. M/s. U.P. State Cement Corpn. Unit Churk,
Sonebhadra.

16. M/s. U.P. State Cement Corpn. Chunar, Mirzapur.

17. M/s. Obra Thermal Power Station Unit-A. Qbra,
Sonebhadra

18 M/s. Obra Thermal Power Station Unit-B. Obra,
Sonebhadra

19. M/s. Hardawaganj Thermal Power Project,
Kashipur. Aligarh.

20. M/s. Prima Tannery, Barabanki.
21. M/s. Hasan Exports. Barabanki
22. M/s. East India Tannery Co. Barabanki.
23. M/s. Simbhaoli Sugar Mills, Ghaziabad.

24 M/s. Simbhaoli Sugar Mills. (Distillery) Simbhaol.
Ghaziabad.

25. M/s. Modi Distillery, Modinagar. Ghaziabad
26. M/s. PV.K. Distillery, Ghazipur.

27. M/s. Central Distillery. Meerut

28 M/s. Neoli Sugar, Etah.

29. M/s. Mahajan Tannery. Agra

30. M/s. Shiva Leather, Agra.

The steps taken by the Government to enforce
compliance of the prescribed environmental norms
Include the following :

- Industries have been directed to provide
necessary pollution control measures to comply
with the prescribed standrads.

- A scheme has ben initiated for setting up
Common Effluent Treatment Plants (CETPs) in
clusters of small scale industrial units including
tanneries. Under the scheme. Central and State
subsidy is available and also loans from the
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Industrial Development Bank of India/Industrial
Credit and Investment Corporation of India.

- Fiscal incentives are provided for installation of
pollution control equipment and also for the
shifting of polluting industries from congested
areas.

- Most of the defaulting units have been covered
under a Writ Petition filed in the Hon'ble
Supreme Court.

[English]
Drug Price of Pentoxifylline

"368. SHRI BHUPINDER SINGH HOODA
SHRI C. NARASIMHAN

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state -

(a) whether the Deptt. of Chemicals while fixing the
local bulk drug price of Pentoxitylline had followed the
Chinese prices Theobromine which is a major
intermediate and reduced the price steeply:

(b) if so. the price level of Pentoxitylline and the
manner in which it compares with Theobromine imports
from the other sources;

(c) the price ot Pentoxitylline notified by the
Government:

(d) whether the Government adhered to the quality
aspect of Theobromline and regularity of its supplies
rather than concentrating on cheaper sourcing of the
intermediate:

(e) whether the Govérnment have examined the
implications of the steep reduction in price. which may
lead to stoppage of production and non-availability of
this important drug:

() 1t so. the details thereof. and

(9) whether the Government have any policy to
ensure that the bulk drug production activity continues
in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA):
(a) to (c). Price fixation/revision of indigenously produced
bulk drugs is done in accordance with the provisions of
DPCO. 1995 BICP which is an Expert Body of the
Government undertakes a cost-cum-technigal study on
the basis of data available to it, including that furnished
by the manufacturers and recommends the price to the
Government which is considered and notified Iin the
official gazette from time to time. While fixing the price
of bulk drug Pentoxifylline, it was noted that the main
imported raw material viz ‘Theobromine’ is being
imported by M/s. Hoechst Roussel at an exorbitant rate
from their Principals; while other users have been
importing from Italy. Hong Kong and China at mu¢h
cheaper rates. It 1s on this basis that the price has been
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determined and recommended by the BICP which was
notified for the first time as Rs. 2,225/kg on 3.4.96.

(d) Imports or indigenous procurement of raw
material used for the manufacture of drugs is done by
the companies engaged in such activity of manufacture
and it is their responsibility to ensure that the material
meets the specifications as required by them as also
that it meets the standard prescribed by the Drug
Controller General of India who clears all such drugs
for general usage.

(e) and (f). This is the first time the price of bulk
drug Pentoxitylline has been fixed. Stoppage of
production by all producers of this drug is not anticipated.

(g) Incentives for bulk drug production are built in
to the Policy. However, another objective of the Policy,
namely, ensuring adequate availability of medicines at
reasonable prices has also to be met.

New Crop Insurance Scheme

*369. SHRI C. NARAYANA SWAMY
SHRI SATYA DEO SINGH :

Will the Minister of AGRICULTURE be pleased to
state :

(a) whether the Government are considering to
adopt new Crop Insurance Scheme:

(b) if so. the details thereof and the time by which
the same is likely to be implemented:

(c) whether in view of the usual natural calamities
like floods, hail storms etc., all the crops and fruits are
likely to be covered under this Scheme: and

(d) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) to (d).
Yes, Sir. A proposal to modify the existing
Comprehensive Crop Insurance Scheme (CCIS) so as
to rationalize the premia rates and to enlarge the
coverage of crops and farmers is under the
consideration of the Government.

However, based on a number of suggestions
received from different quarters on the revision of the
present scheme a draft note is proposed to be sent to
all the Hon’ble Members of Parliament. A proposal for
the revision of the present scheme will be prepared
after receiving views from them.

[Translation]

Corruption Cases at Railway Headquarters and
Divisional Offices

*370. SHRI RAM KRIPAL YADAV :

SHRI MOHAMMAD ALI ASHRAF FATM! :
Will the Minister of RAILWAYS be pleased to state:
(a) the number of cases of corruption referred at
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